The Uttarakhand Krishi Evam Prodyogik Vishwavidyalaya
(Amendment) Act, 2011

Act 13 of 2011

Keyword(s):
Horticultural, Forestry

Amendment appended: 6 of 2015

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




HH GEUT-64 Tofiga wEa-govo / €loato / 0<l0T0 / 30 / 200911
(arza=y < e fagse fiidw)

faarft aRf¥rse

HAT—1, U (b)
(SaxrEvs  Aferfras)

AEVGA, §EWfidar, 28 3dd, 2011 S0

d¥E 08, 1933 WS WHEq

ITRIETs UTHA
faarfl @ wudia sl faunr
AT 178 / XXXVI(3) / 2011 / 24(1) / 2011
IEWIgA, 28 3dd, 2011

srfergE
]‘ . fafiw

“'Wmﬂﬁum"a%agﬁzzooa%mﬁﬂ%m%ﬁw_#mmﬁam
w1 gRT URa “SarEve $Y vd Weifis Rvafiene (@) Rgws, 20117
w R 25 ol 2011 B ORI S @ AR a8 SwwEvs @ s
HeE@m 13 @€, 2011 @ ©U ¥ GA-GERY B g 59 fgE grr yeiia b
AT B |

wovrEvs $fY vd Welfie Rvafierea (Faes) sfefas, 2011
foarave st we 13 af 2011}

: wmiﬁ@mﬁwﬁw,msammaﬂﬁwﬁWﬁaéms)
(ScorETe IS ¥ JATHTE) H STRIETS 90 P IRYED H e wewE @ forg -




C g T IORIETS AMERYT TGE, 28 AR, 2011 0 (UG 08, 1933 Ud HA)

=

HRA TORST @ 99964 99 ¥ ScRiave 59 [y |91 g1 fr=foied sy ssmar
T 8% —

e W, R 1. (1) =9 sffem & W@f@ W Sorave R @ e
i yRm faeafderea (Hetem) sifdfem, 2011 2
@) uE grf STRIETE ST W AN BN |
(@) uE gr=1 wgw sy
awT 2 § e 2, wmmwuﬁaﬁﬁzﬁﬁmﬁmaﬁﬁmmm@m
maﬁﬁwmmaﬁwss)(mmm%mmgﬁ)
oy TEt oY o oMW FEr T R) B wwT 2 B WS (d)
@ 91T fre e v R o, el — ‘ |
(®) Irmar @ wofl, Wi, Bl & AETE v ww,
T, B9 B YeNd Ud IaeiRe s ofwa
WWWWWWWW@
ST STl BT URIRBR f e B

@)W"ﬁw@mmﬁaﬁ,mmﬁ,m
o, YEE aifal, Wa Aved @1 aRRefe wve,
a9 Wfig, YoM urer, e ug it e den e
I e a2 1

gRT 2—F BT 3. ﬁaaﬁﬁwaﬁmkmzﬁwwﬁﬂ%@ﬂmwﬁ
- gfreemo= St rerfe - —
| “2%— (1) 39 9N @ YR ¥ 6 gd gwaR ¥ eraRed M
I o By vd urefe Rvafdenew @ Ram wRER, e
N TTeara ¥ Sawrave A vd a1 Rvafiaea @
TH A, W ARG W, O S ISR AT A AR g
PR R, T e Rreafierer i R e

(@) ST (1) @ st e R o i Rvafieres @ Wy
B e
@) = woR Rvalaern & sy sfERal & gl
- (perRufy @ afiRe) vd Reafierea & sy R
BT 69 39 YR § B0, 1 98 ST 99

=Y



_ STRTEYS JHTERYT TSE, 28 3, 2011 30 (39 08, 1933 W www)

3

(@ swrr (@) @ F  Fgea afeRal @ witert @
% fasis @ 99 a¥ & forg |,

(M) W50 WER 30 AR B WRUF B oy smRE
@ FgfR vd oReR & Tow @& iy siad e, o
SUERT (@) & I=ria Ry wU ¥ fFige sl v
TR BT SRIGTA T 89 F qd B ST, '
@) dr == Riz Teareh stenfaed wefierey, ~ar @ wRN @
- SR (1) B oW afRpEm ¥ g e ¥ vl
faeafere & freEor o iR ¥ smaRa & wed

T aRfm & 4 o S B g B e W PR S w @
IR BT IR 1 -
gfereem=
favafearem &1  gEaed  9ER, U@ 9§ Wy fawy
A @ foo favafiened
BT HrieH ;
A< gooM 0 TR w0 SoRr@te (1) 3N, a9 Bleawld Ul
S gg drenfra TS IUSHW HiegHy, SaF w6 HY
fasm safe;

@) «fg=zor va drenfie |
TERTETS wRER 9ol Sowrgee (1) ofenfat qema e og
Jienfe - Y Tefiaror sitenfae;
Y Rvafierer (2) e va Hfy arfa |

TS 9,
o dlo AR,

qygaaq afaq |



4 SERTEYS AHHRYT ore, 28 ata, 2011 30 (3T 08, 1933 UH W)

in pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of “The Uttarakhand
Krishi Evam Prodyogik Vishwavidyalaya (Amendment) Act, 2011” (Adhiniyam Sankhya 13 of
2011).

* As Passed by the Uttarakhand Legislative Assembly and assented to by the Governor on
April 25, 2011.

No. 1 78/XXXVI(3)/201 1/24(1)12011
Dated Dehradun, April 28, 2011

NOTIFICATION

Miscellaneous

The Uttarakhand Krishi Evam Prodyogik Vishwavidyalaya (Amendment) Act, 2011
[Uttarakhand Act No. 13 of 2011}

An
Act

to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalya Adhiniyam, 1958
(Uttar Pradesh Act No. 45 of 1958) (as applicable to the State of Uttarakhand) to the context of
State ~f Uttarakhand :

Enacted by the Uttarakhand State Legislative Assembly in the 62™ year of the Republic of

India, as follows :-

" Sheort Title, 1. (1) This Act may be called the Uttarakhand Krishi Evam Prodyogik %

Extent and : ; sk
i et Vishwavidyalya (Amendment) Adhiniyam, 2011.
- (2) It shall extend to the whole State of Uttarakhand.
(3) It shall come into force at once.
Amendment of 2, In section 2 of the Uttar Pradesh Krishi Evam Prodyogik
Section 2

Vishwavidyalaya Adhniyam, 1958 (Uttar Pradesh Act No. 45 of
1958) (as applicable to the State of Uttarakhand) (hereinafter
referred to as the Principal Act), the following clauses shall be

substituted after clause (1) of section 2; namely:-

"(m) "Hc. “culture" means the basic and applied sciences of fruits,
Vegetaules, floriculture plantation crops, spices, hops and shall
include mushroom  growing, landscaping,bee-Keeping,

. marketing and processing of horticultural produce :
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(n) "Forestry" means and includes basic and applied sciences

"Substitution of 3.
section 2-A

concerning Silviculture, pland, breeding, farm forestry.

_ conservation of ecology of the biosphere, wild lige, sericulture,

edicinal and aromatic plants and their products.”

In place of section 2 A of the principal Act, the following section
shall be substituted: namely:- '

"2A (1) Besides the Govind Ballabh Pant Krishi Vishwavidyalya in

@

existence at Panmagar, immediately before the commencement

of this section, there shall be established, with effect from such

date as the State Government may, by notification in the

Gazette appoint in that behalf a University at Bharsar, District

Pauri Garhwal to be Known as Uttarakhand University of
Horticulture and Forestry, Bharsar , District Pouri Garhwal.

In relation to the University to be established under sub-

section (1);

(a) the State Government shall appoint interim officers of the

(b)

University (other than the chancellor) and shall constitute
interim authorities of such University, in such manner as it
thinks fit"

the officers appointed and members of the authorities
constituted under clause (a) shall hold office for a term of
three years from the date of such appointment or

constitution as the case may be:

(c) the State Government shall take steps for the appointrhent

of officers and constitution of authorities of such
University in accordance with the provisions of this Act.
so as the same may be completed before the expiry of
respective terms of the interim officers and members

under clause (b).

(3) The existing campus at Ranichauri and Veer Chandra Singh

Garhwali College of Horticulture, Bharsar with its staff,
buildings, equipments and other facilities etc. Presently under the
control and jurisdiction of Govind Ballabh Pant Krishi Evam
Prodyogik Bishwavidalaya Pantnagar shall stand transferred to
'the control and jurisdiction of the University to be 4establivshed,
‘under sub-section (1) from the appointed day."

1]



A ‘
6 ITRMETS IWHERY Toe, 28 AV, 2011 $0 (FITE 08, 1933 ¥F W)

Amendment of

In place of the Schedule of the principal Act the following

the Schedalc Schedule shall be substituted namely-.
Name of the Headquarters Area within which Subjects
University the University
: shall exercise
jurisdiction for the
purpose of
extension, training
and research.
Govind Ballabh Pantnagar The whole of (1) Agriculture, especially Tropical
Pant University of Uttarakhand and Sub-Tropical Horticulture
Agriculture  and and Agro-Forestry, Agribusi-
Technology ness Management, Animal
Husbandry, Fisheries, Basic
Sciences, Home Science etc.
(2) Engineering and Technology
Uttarakhand Bharsar The whole of (1) Horticulture especially tempe-
University of Uttarakhand rate and sub-tropical ‘
Horticulture and Horticulture

forestry

(2) Forestry and agro-forestry

By Order,

R. P. FULORIA,

Joint Secretary,

flouogo (3MR0g0) 16 fIemdt / 198—2011—100+500 (@rger / afsran) |
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No. 339/XXXVI1(3)/2015/89(1)/2014
Dated Dehradun, January 22, 2015

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the .
Constitution of India, the Governor is pleased to order the publication of the

following English translation of ‘the Uttarakhand Krishi Evam Prodyogik

Vlshwawdhalaya (Second Amendment) Blll 2014” (Adhlmyam Sankhya 06 of
2015).

As passed by the Uttarakhand Leglslatlve Assembly and assented to

: 'by the Governor on 07 January, 2015.

THE UTTARAKHAND KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA
~ (SECOND AMMENDMENT Act, 2014

(THE UTTARAKHAND Act No. 06 of 2015)
Be it enacted by the Legislative Assembly'of Uttarakhand in the Sixty Forth year of the Republic of India as
follows, Z :
| An .
! Act i'
Further to amend “The Uttarakhand Knshl Evam Prodyglk Vlshwawdyalaya Adhlmyam 1958 (as

‘ applicable in Uttarakhand) to the context of State of Uttarakhand as follows :--
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Short Title and L.
Commencement
Amendment in the 2.
Principal Act
Insertion of Section 2-aa 3.
_ SuBstitution of Section 14 4,
* of the Principle Act
Accretion in the Schedule 5.

under section 6-a of the
Principal Act

1) This Act may be called the Uttarakhand Knshl Evam
Prodyogik Vishwavidyalaya (Seco_nd Amendment) Act, 2014

2) It shall come into force at once.

1) Wherever the words Uttarakhand Audyaniki Evam

~Vaniki Vishwavidyalaya occurs in the Principal Act, (as applicable

and as in existence in the State of Uttarakhand) shall be substituted
as “Veer Chandra Singh Garhwali Uttarakhand Audyaniki Evam
Vaniki Vishwavidyalaya” ‘

A~ following new section 2-aa shall be inserted after
Section 2-a of the Principal Act :- -

(1) From the date of commencement of this Act, Colleges/Instltutes
related to the subjects mentioned under Section 6-a, shall be.deemed
to be affiliated to the Veer Chandra Singh Garhwali Uttarakhand
Audyaniki Evam Vaniki Vishwavidyalaya.

(2) The Statutes for affiliation of the Colleges/Institutes for
University shall be such as may be prescribed subject to the
provisions of the Act.

Section 14 of the Principal Act Shall be Substituted as follows,
namely

(1) The Registrar of the Veer Chandra Singh Garhwali Homculture
& Forestry University be the fulltime officer of the University.
Registrar will be appointed according to the provisions made by the
State Government.

(2) Registrar will be the ex-officio Secratary of the Beard of
Management, Education Council of the University and Committee
constituted for the appointment of the teachers.

(3) Registrar will be the appointing authority for the appointment of
the class Il & IV employees of the University.

(4) Registrar will be authority for discharge of the administrative and
financial functions of the University.

(5) Registrar will be responsible for all matters concerning
educational affiliation and institutional functions of the university
according to the statutes.

(6) Registrar will be responsible for ensuring the inspgction and
complete supervision, of the colleges and institutions affiliated to the
University as may be prescribed.

The following shall' be accreted to the subjects allocated
for uttarakhand University = of Horticulture &  Forestry,
Bharsar (Pauri Garhwal) in the Schedule under Section 6-a Of the
Principal Act :-

(3) Agricultural Sciences

(4) Animal Husbandry & Veterinary Sciences
(5) Fisheries Sciences

(6) Food Science & Technology

(7) Medicinal & Aromatic Plants Science

(8) Eco-tourism »

By Order,

- JAI DEO SINGH,
Principal Secretary.
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